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(b) the steps taken to check such incidents;

(c) whether the private sector banks in metropolitan 
cities are not extending the cash credit facilities to the 
poor people/traders and priority sectors; and

(d) if so, the reasons thereof and the action proposed 
to be taken in the matter?

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) 
and (b). Under the Credit Monitoring Arrangement, 
banks are required to report to the Reserve Bank of 
India (RBI) sanction of working capital credit limits of 
Rs. 10 crore and above from the aggregate banking 
system. Such sanctions are scrutinised in the RBI on a 
sample basis. It may not. therefore, be correct to quantify 
the number of cases of misuse on the basis of this data.

However, RBI have reported that based on random 
scrutiny of such data, it was revealed that some 
borrowers in the recent past had diverted working 
capital fund for other purposes including for investment 
in finance companies, associate concerns, subsidiaries 
and inter-corporate deposits. In order to prevent such 
diversion of funds, RBI have issued suitable instructions 
to the commercial banks.

(c) and (d). Banks, including private sector banks, 
are expected to provide need-based working capital 
finance to the borrowers under various Government 
sponsored schemes. The performance of old private 
sector banks in lending to priority sector as a last Friday 
of March 1995 and September, 1995 respectively (latest 
available) as reported by RBI, is given below

(Rupees in crores)

March September 
1995 1995

(i) Total priority 4064 4202
sector advances

(ii) Total agriculture 816 885
advances

(iii) Advances to 339 348
weaker sections

Custom Reward Scheme

2631. SHRI RAJENDRA AGNIHOTRI : Will the 
Minister of FINANCE be pleased to state :

(a) whether some cases of irregularities in claiming 
rewards under customs reward scheme have come to 
the notice of the Government;

(b) if so, the details thereof;

(c) whether Government propose to review or have 
reviewed the performance under the scheme;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) ; (a) 
and (b). Information is being collected and will be laid 
on the Table of the House.

(c) to (e). Government had appointed a Working 
Group to review  various reward schemes in the 
Department of Revenue, Ministry of Finance including 
the reward scheme of Customs & Central Excise 
Department. The Group has submitted its report to the 
Government which is under consideration.

[Translation]
*

Crucial Balancing Investment Scheme

2632. PROF. PREM SINGH CHANDUMAJRA ;
SHRI NITISH KUMAR :

Will the Minister of COMMERCE be pleased to state:

(a) the details of the targets fixed under the ‘Crucial 
Balancing Investment Scheme’ during 1996-97 and the 
amount likely to be spent to achieve the target;

(b) whether the ‘Export Intensive Area Scheme’ 
started by the Government in 1994, also intended to 
encourage the foreign trade;

(c) whether the Government have reviewed the 
results obtained by this scheme; and

(d) if so, the targets fixed during 1994-95 and in
1995-96 under the scheme and achievements made 
during the above period and the difference between the 
schemes introduced in 1994 and the new schemes?

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMERCE (SHRI BOLLA BULLI RAMAIAH) : (a) to
(d). Government had considered the formulation of a 
scheme of infrastructure support to Export Intensive 
Areas in 1994. In the interim, an amount of Rs. 10 
crores was released to the Govt, of Tamil Nadu as 
equity contribution of the Govt, of India in the New 
Tirupur Area Development Corporation Limited set up 
for the com prehensive in frastructure  development 
programme at Tirupur.

The objecfives sought to be achieved through 
infrastructure support to Export Intensive Areas have 
now been incorporated under the Crucial Balancing 
Investment Scheme.

[English]
Direct Over-Draft fac ility  from  RBI

2633. SHRI VIJAY GOEL : Will the Minister of 
FINANCE be pleased to state :

(a) whether the Government have received any 
proposal from Delhi Government to allow it to borrow/ 
take over-draft directly from the Reserve Bank of India; 
and
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(b) if so, the details thereof and the action taken 
thereon?

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) 
and (b). The GQvernment of India has not received a 
request from the Government of NCT of Delhi in this 
regard. Moreover, the cash balances of the Government 
of NCT of Delhi form part of the general cash balance 
of Government of India. Till such time as the cash 
balance of NCT of Delhi is separated, the Government 
of NCT of Delhi does not require to borrow/take over­
draft directly from the RBI.

[Translation]

Transfer of Property

2634. SHRI SANTOSH KUMAR GANGWAR : Will 
the Minister of FINANCE be pleased to state :

(a) whether the G overnm ent have received 
information about irregularities being committed due to 
facility of transfer of property in any part of the country 
available at four metropolitan cities;

(b) if so, whether amendment in the Central Act is 
being proposed; and

(c) if so, the time by which it is proposed to be 
done?

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) to
(c)..No specific information in this regard has been 
received by the Government. However, a proposal for 
deletion of section 30(2) of the Registration Act. 1908 
is under consideration. Views/comments of the State 
Governments/Union Territories administration have been 
invited on the proposal. A final decision on the proposal 
would be taken after receipt of such views. As such, it 
is not possible to indicate at this stage the time by 
which the said decision would be taken.

[English]

Sm uggling of Drugs

2635. SHRI PINAKI MISRA : Will the Minister of 
FINANCE be pleased to state :

(a) whether a huge quantity of heroin and other 
narcotics have been seized by airport authorities and 
other enforcement authorities in different parts of the 
country during the last six months;

(b) if so, the detail ot the seizure;

(c) whether these seizures indicate an up-trend in 
the incidence of smuggling of narcotics, as compared 
to that in the corresponding period (April-June) in 1995 
and 1994; and

(d) the steps taken to curb and prevent smuggling 
of narcotics and psychotropic drugs?

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) ; (a) 
and (b). Yes. Sir. As per information available large 
quantity of various drugs have been seized in different 
parts of the country during January to June, 1996. Their 
details are as given below ;

January to June, 1996 (Provisional)

Quantity in KG No. of Cases

Heroin 672 751
Opium 1064 191
Ganja 19349 1386
Hashish 4579 534
Methaqualone 5 2

(c) Drug trafficking is a clandestine activity and,
therefore, on the basis of seizure figures it cannot be
said defintiely whether it is increasing or decreasing
during any given period. The quantity of narcotic drugs
seized during April to June of 1994 and 1995 are given
as under

Quantity in KG

(April - June)
1994 1995

Heroin 163 362
Opium 381 558
Ganja 59151 20524
Hashish 1171 799
Methaqualone 3469 7179

(d) The enforcement agencies have been instructed 
to maintain the utmost vigil and step up enforcement 
efforts under the provisions contained in NDPS Act.

Agricultural Landing

2636. SHRI ANANTH KUMAR : Will the Minister of 
FINANCE be pleased to state ;

(a) whether the share of agricultural lending by 
banks has considerably declined in the recent past;

(b) if so, the details thereof and the reasons therefor;
and

(c) the corrective measures taken or proposed to 
be taken by the Government in this regard?

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) 
and (b). All Scheduled Commercial Banks (except 
foreigrt* banks) are required to grant at least 18% of net


